
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

ªÉÆzÀ®£ÉÃ C¢üªÉÃ±À£À 

(ªÀÄÄAzÀÄªÀgÉzÀ G¥ÀªÉÃ±À£À) 

ಕකბಟಕ ಸಹ౽ರ ಘಗಳ (ൟൿ౪ ಪല) เඒಯಕ, 2023 

(2023gÀ «zsÁ£À¸À̈ sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-12) 
 

 ಕකბಟಕ ಸಹ౽ರ ಘಗಳ ಅඌඛಯಮ, 1959ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല ഴವ 

ಒಂൿ เඒಯಕ.  

ಇย  ಇඝ౬ ෨ಂං ಉഴ ಬฆವ ಉං౪ ೕಶಗัಛಜ, ಕකბಟಕ ಸಹ౽ರ ಘಗಳ 

ಅඌඛಯಮ, 1959 (1959ರ ಕකბಟಕ ಅඌඛಯಮ . 11)ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല 

ഴโൿ ಕ౨ ฿ಜฆโದคಂದ;  

ಇൿ, ූರತ ಗಣฃಜ ದ ಎಪ౭ ൞౬ ಲౙ ඡ ವಷბದย  ಕකბಟಕ ฃಜ  

เඋನಡಲൽಂದ ಈ ෨ಂൽඦ ಅඌඛಯ෦ತ฿ಗย:  

1. ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1)  ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ 

ಸಹ౽ರ ಘಗಳ (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2023 ಎಂൿ ಕฉಯತಕౙ ൿ౪ .  

(2) ಇൿ ಈ ಁಡศ ೦คಡ ಬರತಕౙ ൿ౪ .  

2. 128ಎ ຄಸ ಪ ಕರಣದ ಪბഷ.- ಕකბಟಕ ಸಹ౽ರ ಘಗಳ ಅඌඛಯಮ, 

1959 (1959ರ ಕකბಟಕ ಅඌඛಯಮ . 11)ರ 128ඡ ಪ ಕರಣದ ತฆ฿ಯ ಈ 

෨ಂൽನದඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

“128ಎ. ನ  ไಂದದ ರಚච.- (1) ಈ ಅඌඛಯಮದย , ඛಯಮಗಳย  ಅಥ฿ 

ಉಪเඌಗಳย  ಏඡ ಅಡಕ฿ಜದ౪ ง, ค೧ౣ იರඝ ಸಹ౽ರ ಚำವัಯ ൞ಸ౾౨ ಯย , 

෴โඃ ವಗბದ ಸಹ౽ರ ಘ౽ౙ ಜ ඥಕರರ ไಂದವඝ౬  ರโൿ ಅವಶ ๅಂൿ 

ಪคಗದฉ, ಆ ಸಹ౽ರ ಘಗಳ ವಗბโ ೕ೧ತ฿ಜฆವ ಒಂൿ ಅಥ฿ ກೋ  

ಒ ౙಁ ಟ ಘಗัಡ, ൞ඝ ඛൽბಷౣ ಪലಸಬർඈಥ ಸಹ౽ರ ಘಗಳ ವಗბದ ಅಂಥ 

ඥಕರರ ಪ ವಗბಗಳ ීಧದย  ඡಮ౽ൟ, ವಛბವൕ ಮൡ౨  ๏౨  ಕ ಮಗಳඝ౬  ಀคತ 

ಅඌ౽ರವඝ౬  ಚมಸฤ ಅඌ౽ರ ඛೕಡತಀౙ ൿ ಮൡ౨  ಸದค ಉං౪ ೕಶವඝ౬  ೦คಡ ತರฤ 

ಅವಶ ฿ಗಬർඈಥ เඛಯಮಗಳඝ౬  ರಸತಕౙ ൿ౪ . ಅಂಥ ಒ ౙಁ ಟದ ಘಗัಡ 
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ค೧ౣ იರඝ ಡ ಅඌ౽ರ ඛೕലฆವย , ೕ೧ತ ಸಹ౽ರ ಘಗำ, เඛಯಮಗำ 

ಅವ౽ಶ ඛೕഴವಷౣ ರಮഔౣ ಡ ຄರൡ ಅಂಥ ඥಕರರ ಪ ವಗბಗಳඝ౬  ಀคൡ ವ ವಹคಸฤ 

ಅඌ౽ರವඝ౬  ຄಂൽರತಕౙ ದ౪ ಲ .  

 (2) ค೧ౣ იರඝ, ಈ ಉං౪ ೕಶ౽ౙ ಜ ಒ ౙಁ ಟ ಘโ ವಸಬർದ ಅಥ฿ 

ವฆವ ๅಚ  ಭคಸฤ ಅಂಥ ෮ಬಲಗඝ౬  ಪ ൟ ವಷბใ ๋ൟಡ ඛೕಡฤ ೕ೧ತ 

ಸಹ౽ರ ಘಗಳඝ౬  ಅಗತ ಪലವ ಅඌ౽ರವඝ౬  ຄಂൽರತಕౙ ൿ౪ . ค೧ౣ იರඝ 

ඛൽბಷౣ ಪലಸಬർඈಥ ෮ಬಲಗඝ౬  ಅಂಥ ඩ ඌ౽ರಃౙ  ಮൡ౨  ಆತඝ 

ඛൽბಷౣ ಪലದ ಸಮಯඅಳಡ ർಯಡฤ ෴โඃ ಸಹ౽ರ ಘโ ತඪ౭ ದย , 

ค೧ౣ იರඝ ಆ ඩ ඌ౽ರโ ಸย ದ ಅ೧ბಯ ෬ว ಟ ൞ඝ ಅವಶ ๅಂൿ 

ಪคಗಸಬർඈಥ เೈರൕ ನഷದ ತฆ฿ಯ, ෮ಬಲಗඝ౬  ർಯ ഴ๋ 

ಸಹ౽ರ ಘವඝ౬  ಅಗತ ಪലವ ಆඃಶವඝ౬  ಡಬൿ, ಮൡ౨  ಅಂಥ ಪ ൟಂൿ 

ಆඃಶโ 71ඡ ಪ ಕರಣದ ෬ฉಜನ ಐൟೕඬბ ಆಜದ౪ ฉ ຂತೕ ಡ ಆ ಸಹ౽ರ ಘದ 

เฆದ౫  ೦คೕಗ ฿ಜರತಕౙ ൿ౪ .” 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 

 

 ඩ ಥ෦ಕ ಸಹ౽ค ಂ ಮൡ౨  ಛ ෦ೕ൏ไൽ౫   ಂಀಗಳ ඛคೕౘൕಯย ฆವ 

ඥಕರคಡ ಸ౩ ಳඛ౾౨ ತัಸฤ ಮൡ౨  ಅವರ ಇತರ ฿ ಷರൡ౨ ಗಳඝ౬  ಇತ ಥბಪലಸฤ 

ಕකბಟಕ ಸಹ౽ค ಘಗಳ ಅඌඛಯಮ, 1959 (1959ರ ಕකბಟಕ ಅඌඛಯಮ 11)ಃౙ  

ൟൿ౪ ಪല ഴโൿ ಅವಶ ಕๅಂൿ ಪคಗಸมಜං. 

ಆದ౪ คಂದ, ಈ เඒಯಕ. 

 

 

ಆದ౪ คಂದ ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪ൬ರ 

 

ಪ ౨ เತ ๎ಸකತ ಕ ಕ ಮโ ෴โඃ ກ ನ ๅಚ ವඝ౬  ಒಳತಂലฆโൽಲ . 

                                                                                                     

 

 

౽ ತದ  ฃಜಣ౧  

ಸಹ౽ರ ൟ  

ಂ ฆಕങౣ  ຄರൡಪല 
 

 
 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
FIRST SESSION 

(Adjourned Meeting) 
THE KARNATAKA CO-OPERATIVE SOCIETIES (AMENDMENT) BILL, 2023 

(LA Bill No. 12 of 2023) 
 

A Bill further to amend the Karnataka Co-operative Societies Act, 1959. 

Whereas, it is expedient further to amend the Karnataka Co-operative 

Societies Act, 1959 (Karnataka Act No.11 of 1959) for the purposes hereinafter 

appearing. 

Be it enacted by the Karnataka State Legislature in the seventy fourth year of 

the Republic of India as follows:- 

1. Short title and commencement.- (1) This Act may be called the 

Karnataka Co-operative Societies (Amendment) Act, 2023. 
 

(2) It shall come into force at once. 
  

2. Insertion of new section 128A.- In the Karnataka Co-operative Societies 

Act, 1959 (Karnataka Act No.11 of 1959), after section 128, the following shall be 

inserted, namely,- 

“128-A. Constitution of a common cadre.- (1) Notwithstanding anything 

contained in this Act, the rules or the bye-laws, where the Registrar, in the 

interest of the co-operative movement, considers that the creation of a common 

cadre of employees for any class of co-operative societies is necessary, he shall 

authorise one or more federal societies to which such class of co-operative 

societies is affiliated to exercise the power of appointment, transfer and 

disciplinary action in respect of such categories of employees of that class of 

co-operative societies as may be specified by him and make such regulations as 

may be necessary for carrying out the said purpose. Where such federal society 

is so authorised by the Registrar, the affiliated co-operative societies shall not 

have powers to deal with such categories of employees except to the extent the 

regulations may permit. 
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(2) The Registrar shall have power to require the affiliated co- operative 

societies to make contribution of such sum every year towards expenditure, as 

the federal society is likely to incur or has incurred for the purpose. If any  

co-operative society fails to pay the said sum to such authority as may be 

specified by the Registrar and within the time fixed by him, the Registrar may 

on the application of the authority, and after such enquiry as he may consider 

necessary, make an order requiring the co-operative society to pay the amount, 

and every such order shall be enforceable against the co-operative society as if 

it were and award under section 71.” 
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STATEMENT OF OBJECTS AND REASONS 

 

It is considered necessary to amend the Karnataka Co-operative Societies  

Act, 1959 (Karnataka Act 11 of 1959) to constitute a common cadre of employees 

for any classes of co-operative societies. Constitution of a common cadre is 

essential to reduce the cases of misappropriation of money in the Primary 

Agricultural Co-Operative societies. It will help the Chief Executive 

Officers/Secretary to provide high quality service to the farmers and milk producers 

impartially without being under any pressure from the governing body.  

  

  Hence, the Bill. 
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure. 

 

 
 

 
KYATHASANDRA N.RAJANNA 

Minister for Co-operation excluding 
Agriculture Marketing 

 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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